Y
.

PGt T g YR e Ty emr gt rmE PN R
[ SR AN S VI 3‘".13|v.|l Jrape: T e PR B0t J.'J; LﬁlL}-_JL\dJi;‘

* BO.BAY BELD s T

T e T T ]

Originel #nolicstion No:l096/93

— S 3 i S T e P ok AP D T Cram T et G

THOEBEAK 3 xxIDRARDOX W XX

mee=Shri-Surendra. Prasad o P2t tinner

Advocats for the Peiitionsrs

Varsus

- |
o __The Secretary, Min, of He@lth Rospondent

and Family Welfare, New Delhi
and others. '
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The Hon'ble Shri  M.R, Kolhatkar, Member (A)

The Hor'ple B3KXKx  Lakshmi Swaminathan, Member (H)
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CENTRAL ADMINISTRATIVE TRIBUNAL
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Original Application No.1096/93

Shri Surendrea -Prasad
- V/s,

«+s Applicant

The Secretary (Estt. IILI).
Ministry of Health and Family
Welfare, Nirman Bhavan,

New Delhi,.

Director/ Dy. Director
Family Welfare Training and-
Research Centre, 332, S.V.P.
Road, Bombay.

Shri N.K. Saxena,
Social Worker
Instructer, Family Welfare
Training and Research Centre
- I.1,P.S. Compound.
Govandi Station Road,
<. Deonar, Bombay,

... Respondents, "
CORAM: Hon'ble Shri M.R, Kolhatkar, Member (A)
Hon'ble Smt, Lakshmi Swaminathan, Member (J)

ApEearance:

§Er;.ﬁjgrﬂﬁahalle, counsel
for the applicent,
Shri A,I. Bhatkar for

Shri M,I. Sethma, counsel
for the respondents.

QEQE_QQQGE@EEI Dated: 20.12.93
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, | § Per Shri M.R., Kolhatkar, Member (A){
e .

This application has been filed on 4.10,93
and challenges the memorandum dated 13.1.93 against
which a representation was also made on 4.2,92,

The respondents have filed a reply and they have
urged the basic point of limitation. After hearing
the parties we are inclined to condone the delay

of a few monthsg after allowing for 13 months from

the date of representation, The case is admitted.
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Ne feel that we can dispose of this
application by issue of a proper direction to .
respondent No,l, We dispose of the same by giving
the following order,

ORDER

Respondent No,l is directed to consider
the representation of the applicant dated 4,2,92 at
page 23 of the file and dispose of the same within
two months from the date of receipt of this order
by means of a speaking order. If the applicant is
aggrieved by the order passed by Respondent No,l,
it will be open to the applicaent to approach this
Tribunal within one month from the date of receipt

of the order,

There shall be no order as to costs.

. | MR K it

(Lakshmi Swaminathan) (M.R. Kolhatkar)
Member (J) Member {(A)
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